DIRECTORATE GENERAL OF FOREIGN TRADE
DES-VI (FOOD & MISC)
Minutes of the meeting No. 05/16 of NC-VI dated 09.07.2015
Meeting No. 05/16 for the licensing year 2015-16 to consider cases under Duty Exemption Schemes

(Chapter-4) of Foreign Trade Policy 2015-20 pertaining to Misc. & Food Products was held on 09.07.2015 under the
Chairmanship of Sh. S. K. Samal. Jt. DGFT. Following members were present in the meeting.

S.N Name of the Officer Designation Department
1. Sh. J.P. Maurya Dy. LA MFPI

2 Sh. S.K. Pandey Asstt. Director MSME(Food)
Officers in attendance

3. Sh. Yoginder Singh DDG DGFT

4. Sh. Ratan Lal Meena FTDO DGFT

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated below.
Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para
4.12(vi) of Hand book of procedure (vol-1) 2015-20 updated as on 01.04.2015.

XXXXX
210 Payrty Name:THE NATIONAL Meet No/Date:5/85- Status:
INDUSTRIAL CORPN. LTD ALC3/2015
09.07.2015
HQ File :01/85/050/106/AM15  RLA File :05/24/040/278/AM15  Lic.No/Date:0510391391  Deferred
26.09.2014

" Dr. sudhir Agarwal Sh. . K. KuIshrestha Sh. Sunil Kumar Arora & Sh. Indra Singh Rawat appeared for PH. The
1 committee heard the representatives of the firm. Their main point was that the production of blended Vodka is
under the control of State Excise and therefore, the actual use of imported distillate in the blended Vodka is |
ensured. The Committee did not accept this argument. There was a unanimity for not permitting import of
concentrates against export of blended liquor under ad-hoc norms. It was decided to maintain the earlier
'decision taken in the matter which is being consistently taken in similar cases. It was also decided to include the |
item “Liquor Concentrate/ Distillate” in the list of items mentioned at para 4.11 of FTP, 2015-20 which are not

eligible for issue of Advance Authorisation under para 4.07 of HBP, 2015-20.

211 |PartyName:MARICOLTD " Meet No/Date:5/85-  Status:
| 'ALC3/2015 iDeferred
; 09.07.2015 ,
‘HQ File : RLA File : leatlon of ad- hoc norms in terms of para 4.4.2 of HBP Vol (2009—

2 01/85/162/139/AM15 03/95/40/456/AM12 14) for export product (1) Safflower Seed (Sortexed / processed and;
‘meant for Bird feed purpose) (2) Safflower/Soya De-oiled Cake.

The Co‘mmittee‘ noted that the comments are awaited from Deptt. of Animal Husbandry, Dairying &
Fisheries(DAHDF), Feed & Fodder Divn.The Committee decided to remind DAHDF to expedite their comments.
The case is deferred for 06.08.2015. w5
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212 Party Name: MARICO LTD 'Meet No/Date:5/85- Status:
'ALC3/2015 Deferred
kkkkkk 109.07.2015
3 HQFile: ' Fixation of ad-hoc norms in terms of para 4.4.2 of HBP, Vo.l (2009—14) for export product

1:01/85/162/138/AM15 Mlllmg Grade Copra agalnst |mport of Copra Grade-Il.

§The Commlttee noted that the comments are ‘awaited from Coconut Development Board. The Committee
‘decided to Coconut Development Board to expedite their comments. The case is deferred for 06.08.2015.

213 party Name: MUKKA  SEAFOOD Meet No/Date:5/85- Status:
INDUSTRIES PVT. LTD |IALC3/2015 Approved
09.07.2015
'HQ File : | RA F.No: Fixation of ad-hoc norms in terms of para 4.4.2 of HBP, Vol (20(’59-”

01/85/162/143/AM15 07/24/40/312/AM15 14) for export product Fish Meal (Finished) against import of Fish
. Meal (Unfmlshed)

The Commlttee noted the comments of CIFT furnished V|de their letter No 3- 5/2015/QAM dated 16 06.2015.
As per the comments, of CIFT, 7% wastage on import is recommended. Thus 10Kgs of import will yield 9.3Kg of
fmlshed product to be exported (93Kgs mentioned in the comments appears to be typographical error it should
be 9. 3Kg). On the basis of CIFT’s comments & firm’s letter dated 06.07.2015 indicating vitamin composition, the

4 Committee decided to ratify the ad-hoc input output norms as under:-
| Export Item Qty. Import Item Qty.
Processed Fish Meal (Dried, pulverised, sieved | 465MT | Fish Meal (Unfinished)with  Vitamin | 500MT
and packed) with Vitamin content — content —
| VitaninA-15.hg/100g, Vitamin D-4.0hg/100g, VitaninA-15.hg/100g, Vitamin  D-
| Vitamin E- 0.20mg/100g, Vitamin C- 4.0hg/100g, Vitamin E- 0.20mg/100g,
| 0.50mg/100g, Vitamin B1-0.25mg/100g, Vitamin C-0.50mg/100g, Vitamin B1-
| vVitamin  B2-0.25mg/100g,  Vitamin  B3- 0.25mg/100g, Vitamin B2-0.25mg/100g,
0.25mg/100g,  Vitamin  B6-0.25mg/100g, Vitamin B3-0.25mg/100g, Vitamin B6-
| Vitamin B12- 4.34hg/100g & Boltin (Vit B7)- 0.25mg/100g, Vitamin B12- 4.34hg/100g
| 3.7hg/100g. & Boltin (Vit B7)-3.7hg/100g.

RA may take consequential action as per policy/procedure.

k-

214 |Party Name: WESTERN INDIA CASHEW Meet No/Date:5/85- Status:
COMPANY PVT. ALC3/2015 Deferred
| § 09.07.2015
HQFile: RLA File : Fixation of ad-hoc norms in terms of para 4.06 of HBP, 2015-20 for

5101/85/171/036/AM16 05/24/40/137/AM16 'export of Roasted & Salted Wholes Cashew against import of Cashew
Kernel Whole and packing material.

It was noted that earlier the firm was allowed ad-hoc input output norms in a number of cases with the condition of
same variety, size and origin for both import and export. It was decided to call for import and export documents
i.e. B||I of entrles and Shlpplng Bl||S ina few such cases to verlfy the compllance W|th the said condition.
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215 Party Name: WESTERN INDIA CASHEW | Meet No/Date:5/85-  Status:
%COMPANY PVT. "ALC3/2015 Deferred
s SR— o— — g5 — 09 .07.2015 t |
HQ_ File : 'RLA File : [Fixation of ad-hoc norms in terms ofpara406 ofHBP, 2'615-2’0 for |

6 01/85/171/037/AM16 05/28/40/072/AM16 export of Roasted & Salted Cashew Kernels against import of Cashew
7 Kernel Broken and packing material.
It was noted that earlier the firm was allowed ad-hoc input output norms in a number of cases with the condition of
same variety, size and origin for both import and export. It was decided to call for import and export documents
i.e. Bill of entries and Shipping Bills in a few such cases to verify the compliance with the said condition. ‘

| 216 " Iparty Name:ACG ASSOCIATED  Meet No/Date:5/85- Status:
Case N0.:8/12/85-ALC3/2014  (CAPSULES PVT. LIMITED ALC3/2015
. 09.07.2015 |
., HQFile RLAFle Lic.No/Date:0310785566  Deferred
7 :01/85/050/00097/AM15/ :03/94/040/00224/AM15/ 18.06.2014 |

The Cobmmi'tt‘ee‘ notéd that the hard copy of app|icatioh iVs'av;/a4i'fed from ‘RA'dwe”sbite'thkré“e remnnders issued. Thei
‘Committee decided to remind RA through D.O. reminder from the level of Chairman. The case is deferred foré
106.08.2015 f

217 |party Name: BHANSALI TRADING CORPN, Meet No/Date:5/85- Status:
x" KOTHARI GEMS, JAIPUR & fALC3/2015
KANCHAN TARA 109.07.2015 Deferred
: KANCHAN TARA EXPORTS i
HQ File: - ’%"Fix‘étioh of wastage norms for export product “Cut & Polished Coloured Gem Stones & Silver

01/85/162/171/AM13  Studded Jewellery”.

The Committee noted that MSME(G&C) vide their letter No. 21(1)/SION/G&C/2014-15 dated 21.05.2015 has called
for certain information from the firm. We have also reminded the firm vide this office e-mail dated 03.07.2015 and
the reply is awaited. The Committee decided to remind the firm to expedite the reply. The case is deferred for |

06.08.2015. <\
\




Case No.:3/3/85-ALC3/2014

e S Party TR — .
'PROCESSES (I)PVT.LTD;

'HQ File o RLA File

:01/85/050/00020/AM15/ 03/94/040/00659/AM 14/

'The Committee noted the comments of MFPI furnished vide their letter No. 4(7)/2014 DGFT dated 26.06.2015. On
9 the basis of MFPI's comments, the committee decided to approve the ad-hoc input output norms showing

Lycopene content in export/import item as under:-

Meet No/Date:5/85-  [Status:
ALC3/2015 ’
09.07.2015 ,
Lic.No/Date:0310772062 | Approved
26.02.2014

|

; Export Item Qty Import Item Qty
| Tomato Powder 1,28,000.00Kg | Tomato Paste(Briks 28%) 2,56,000.00Kg
| Lycopene content 110mg/100mg Lycopene content 60mg/100mg

'RA may take consequential action as per policy/procedure.

10

e PartyNameMANGLAM e
\Case No.:11/26/85-ALC3/2013

HQ File :01/85/050/00172/AM14/ RLA File

:13/24/040/00052/AM 14/

b

Meet No/Date:5/85-  Status:
|/ALC3/2015

109.07.2015
;Lic.No/Date:1310046101 ‘Deferred
14.02.2014 |

‘The Committee ‘noted that MSME(H05|ery) has called for a clarification from the firm vide thEIl’ letter dated
117.04.2015. We have also reminded the firm vide this office e-mail dated 05.05. 2015, reply is still awaited. The

‘Committee decided to remind the firm to expedite the reply. The case is deferred for 06.08.2015.

220 Party Name:FERNANDES

Case No.:1/23/85-ALC3/2014 BROTHERS

HQFile ~ [RLAFile
:01/85/050/00187/AM15/ :07/24/040/00330/AM15/

iThe Commlttee noted that the firm has claimed nil wastage. The commlttee decuded to approve the case with |
ithe condition that variety, origin and grade of export item shall be same as that of imported cashew and ratified
the ad-hoc input output norms as under in terms of para 4.4.2 of HBP, 2009-14 (Now Para 4.06 of HBP, 2015-
20). Since AA was issued under Para 4.7 of HBP, 2009-14, it was decided to get it regularised in terms of para
11 4.4.2 of HBP, 2009-14 by placing it before PRC. '

L%

ALC3/2015
09.07.2015
Lic. No/Date 0710107163 Approved
10.12.2014

of the same quality, size, variety and origin as

imported.

1 Export item Qty. Import Item Qty.

| Cashew Kernel Broken Large White Piece LWP | 17010.00Kg | Cashew Kernel Broken Large | 17010.00Kg
| Grade of the same quality, size, variety and White Piece LWP Grade

| origin as imported.

["Cashew Kernel Broken Small Piece SSP Grade | 17010.00Kg | Cashew Kernel Broken Small | 17010.00Kg

Piece SSP Grade

RA may take consequential action as per policy/procedure.




221 Party Name:FERNANDES fMeet No/Date:5/85-r §Stétusﬁ
Case No.:1/23/85-ALC3/2014 ;BROTHERS éALC3/2015
e 1 109.07.2015
HQ File RLA File :07/24/040/159/AM15/ Lic.No/Date:0710106184  Approved
:01/85/050/00109/AM15/ % 125.07.2014

fThe Committee noted that the firm has claimed nil wastage. The committee decided to approve the case with
‘the condition that variety, origin and grade of export item shall be same as that of imported cashew and ratified
'the ad-hoc input output norms as under in terms of para 4.4.2 of HBP, 2009-14 (Now Para 4.06 of HBP, 2015—<

12 20). Since AA was issued under Para 4.7 of HBP, 2009-14, it was decided to get it regularised in terms of para
4.4.2 of HBP, 2009-14 by placing it before PRC.

Export item Qty. Import Item Qty.
Cashew Kernel Grade LWP of the same quality, size, | 3402.00Kg Cashew  Kernel | 3402.00Kg t
variety and origin as imported. Grade LWP
| Cashew Kernel Broken Grade SSP of the same quality, | 12474.00Kg | Cashew Kernel | 12474.00Kg 5
size, variety and origin as imported. Grade SSP. §

'RA may take consequential action as per policy/procedure.

b

222 P §Party Name:lWI TSTATIVONERY IMeet No/Date:S/SS- » a Status: "
PVT.LTD 'ALC3/2015 ;
09.07.2015
13 HQ File :01/85/050/116/AM15 §RLA File :03/94/40/455/AM15 Lic.No/Date:0310788252  Deferred
x 21.08.2014

The Committee decided to ask the firm to indicate the bifurcation of quantlty of 0.7mm and 0. Smm dia pencn to
' be used in export item. The case is deferred for 06.08.2015.

223 » ;Par;(y Name:P.S.S. o k Meef No/Date;5/85— ' Status:

|Case No.:5/14/85-ALC3/2013 IKRISHNAMURTHI EXPORTS ALC3/2015 | |

1 PRIVATE LIMITED 109.07.2015 x

114 HQ Flle 01/85/050/00089/AM14/ RLA F||e Lic.No/Date:3510041815 Deferred
35/24/040/00016/AM14/ 108.08.2013 |

The Committee noted that the comments are awaited from Deptt of Animal Husbandry, dalrymg & Fisheries.
The Commlttee deaded to remlnd DAHDF to expedlte thelr comments The case | is deferred for 06 08 2015




| 224
Case No.:28/7/85-ALC3/2014

~ HQFile W
15 :01/85/050/00064/AM15/

The Commlttee noted the co'mments furnished by MFPI vide their O.M. No. 4‘(18)/20145' dt.

Party Name:SONIC BIOCHEM

[EXTRACTIONS LTD.,

RLA File
:56/24/040/00048/AM 14/

Meet ‘No/Date:5/8‘5w-V 4

k fétetuszu
ALC3/2015 '
09.07.2015
Lic.No/Date:5610003829  Deferred
11.03.2014
07.07.2015.

'However, it was noted that the import item does not have Protein Content indicated against it. Secondly, Soya |
Protein Isolate which is highly purified and refined form of Soya Protein should be the end product instead of
'Soya Protein Extracts. It was decided that MFPI should examine these aspects.

i 225
Case NO.:9/1/85-ALC3/2015

16 HQ File 01/85/050/00008/AM16/ RLAFile

!

Party Name:TASTE L FINE FOOD

PRIVATE LIMITED

03/95/040/00838/AM 15/

g

Meet No/Date:5/85— ” Status:
ALC3/2015

09.07.2015 |
zLic.No/Date:0310793850 Deferred

12.02.2015

The Comm|ttee noted that the comments are awalted from MFPI The Commnttee dec1ded to remmd MFPI to
expedite the comments. The case is deferred for 06.08.2015.

Case No.:5/23/85-ALC3/2014

15 HQFile
:01/85/050/00191/AM15/

Party Name:SANAT PRODUCTS
LIMITED

RLAFile
:05/24/040/00524/AM 15/

5

Meet No/ljate:5/85— Status: W
ALC3/2015
109.07.2015

" |Lic.No/Date:0510393120  Deferred

109.02.2015

The Commlttee ‘noted that on the basus of MFPI’s letter No. 4(15)/2015 dated 24.04.2015, certain information
‘have been called for from the firm vide this office e-mail dated 21. 05.2015, which is awaited. The Committee |

decnded to remlnd the flrm to expedlte the reply The case is deferred for 06 08 2015

| 227
Case No.:3/23/85-ALC3/2014

18

Party Name:VAZHAYIL FOAM
RUBBERS LLP

HQ File :01/85/050700189/AM15/ RLA File

:10/24/040/00099/AM 15/

Q\ﬁy

Meet No/Date:5/85- Status:
ALC3/2015
09.07.2015
Lic.No/Date:1010058983  Deferred
23.01.2015

‘The Commlttee noted that on n the basis of DIPP’s U.O. No. 7/109/15/TSW dt. 05.05. 2015 certain lnformatlon
‘have been called for from the firm vide this office e- mail dated 21.05.2015 which is awaited. The Committee

dec1ded to remind the f|rm to expedite the reply. The case is deferred fo\rQ6 .08.2015.
5 S
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19 |

z 228 Party Name:SWAROOP Meet No/Date:5/85-  Status:

(Case N0.:6/10/85-ALC3/2014  ENTERPRISES ALC3/2015 |

f | 09.07.2015

HQ File RLA File rLic.No/Date:0710105604 Deferred
:01/85/050/00084/AM15/ :07/24/040/00116/AM15/ 09.07.2014

The Committee noted that on the basis of DIPP’s U.0. No. 7/96/2015 TSW/105 dt. 08.04. 2015, certaln
information have been called for from the firm vide this office e-mail dated 05.05.2015 which is awaited. The

Commlttee decnded to remlnd the flrm to expedlte the reply The case is deferred for 06.08. 2015

20
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229  |Party Name:TIGON BRUSHWARES Meet No/Date:5/85-  Status:
Case No.:8/22/85-ALC3/2014 | ALC3/2015 |
09.07.2015
HQ File RLA File ~ lic.No/Date:3510044615  Deferred
:01/85/050/00168/AM15/ :35/24/040/00020/AM15/ 15.12.2014

The Committee noted that MSME(H05|ery) has called for certain information from the firm vide their letter No. |
37(5)/17/2015-16/Hosiery/114 dt. 24.04.2015. We have also reminded the firm vide this office e-mail dated
21.05.2015 which is awaited. The case is deferred for 06.08.2015.

230, Party Name:RAJDHANI CRAFTS  Meet No/Date:5/85- Status:
Case No.:15/23/85-ALC3/2014  INDUSTRIES PVT.LTD. ALC3/2015
09.07.2015
HQFle ~ [RLAFile B Lic.No/Date:1310047765 Deferred
:01/85/050/00201/AM15/ 113/24/040/00047/AM15/ 22.01.2015 |

The Commlttee noted that on the ba5|s of DIPP's U O No 7/111/15 TSW dt 30 04 2015 certam mformatnon
'have been called for from the firm vide this office e-mail dated 21.05.2015 which is awaited. The Committee
\decided to remind the firm to expedite the reply. The case is deferred for 06.08.2015.

231 |PartyName:CREATIVE  Meet No/Date:5/85-  Status:
Case No.:21/22/85-ALC3/2014  GARMENTS PVT. LTD., ALC3/2015
09.07.2015 |
HQFile RLA File : Lic.No/Date:0310791381 | Deferred
:01/85/050/00181/AM15/ :03/94/040/00713/AM15/ 25.11.2014

The Committee noted that MSME(HOSIEI’Y) has called for certain information from the firm vide their letter No.
37(5)/139/2014-15/Hosiery/75 dated 25.03.2015. We have also reminded the firm vide this office letter dated
127.04.2015 which is awaited. The Committee decided to remind the firm to expedite the reply. The case is
deferred for 06.08.2015. LU
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: 232 Party Name:FIELDFRESH FOODS | Meet No/Date:5/85- Status:
Case No.:3/9/85-ALC3/2014 PPRIVATE LIMITED ALC3/2015
,; e R ; 09.07.2015
HQ File :01/85/050/00069/AM15/ RLA File Lic.No/Date:0510389025  Deferred
z .05/23/040/00131/AM15/ 24.06.2014

The Committee noted that the comments are awai'téd from MFPI. The ComAr'nittee‘dec‘idedﬁt'o rem‘kind IVH#:PI‘toV

‘expedite the comments. The case is deferred for 06.08.2015.

25

26

~

| 233 Party Name-GHODAWAT AGRO _|Meet No/Date:5/85-  [Status:

Case No.:10/17/85-ALC3/2014  PVT. LTD. ALC3/2015 |

ﬁ i 09.07.2015

HQ File :01/85/050/00130/AM15/ RLA File Lic.No/Date:3110064959 | Deferred -
:31/83/040/00156/AM15/ 09.10.2014 |

Committee noted the comments of ICAR forwarded by M/o Agr“icult"ure & Cooperafion. Howe\)er, Cémvmhitfkeei,
needed clarification as to how actual user condition in this case will be complied with by the applicant because
the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not |

by the exporters of Roses. It was decided to seek clarification from the applicant in this regard. The case is

. deferred for 06.08.2015 ,
234 party Name:GHODAWAT AGRO  Meet No/Date:5/85- Status:
Case No.:11/17/85-ALC3/2014 PVT. LTD. /ALC3/2015 ;
; | 09.07.2015
'HQ File RLA File TLic.No/Date:3110064958 \Deferred
:01/85/050/00131/AM15/ :31/83/040/00155/AM15/ 09.10.2014 '

I Cbmmittveevriort'edﬂt'he comments df rlCAR forvrva'rded‘ by M/o Agriédltdrém& Cnvoc;pératib‘n. HdWever; Cofnmit"ceéi

needed clarification as to how actual user condition in this case will be complied with by the applicant because |

'the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not
by the exporters of Roses. It was decided to seek clarification from the applicant in this regard.  The case is|

deferred for 06.08.2015

T35 Iparty Name:GHODAWAT AGRO | Meet No/Date:5/85- |Status:
Case No.:7/10/85-ALC3/2014  PVT.LTD. ALC3/2015 |
| 09.07.2015
HQ File ' "~ RLAFile Lic.No/Date:3110064524  Deferred
-:01/85/050/00085/AM15/ :31/83/040/00080/AM15/ 03.07.2014 |

Committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. However, Committee
‘needed clarification as to how actual user condition in this case will be complied with by the applicant because |
the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not|
by the exporters of Roses. It was decided to seek clarification from the applicant in this regard. The case is |

deferred for 06.08.2015 %% .



| 236 Party Name:GHODAWAT AGRO | Meet No/Date:5/85- Status:
Case No.:8/10/85-ALC3/2014  PVT. LTD. ALC3/2015 |
. | 09.07.2015 |
- HQFile RLA File Lic.No/Date:3110064525  Deferred
 '01/85/050/00086/AM15/  |:31/83/040/00079/AM1S/  [03.07.2014

Committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. Hdwe\)éf, Committee |
needed clarification as to how actual user condition in this case will be complied with by the applicant because
’the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not
by the exporters of Roses. It was decided to seek clarification from the applicant in this regard.  The case is

. deferred for 06.08.2015

237 - Pérty NameGHODAWAT AGRO Meet No/Date:5/85- ‘status:
‘Case No.:11/1/85-ALC3/2015 PVT. LTD. |ALC3/2015
* 109.07.2015 ;

| 'HQ File :RLA File Lic.No/Date:3110065266 Deferred
i:01/85/050/00010/AM16/ ‘:31/83/040/00238/AM15/ 111.02.2015

' Committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. However, Committee |
needed clarification how actual user condition in this case will be complied with by the applicant because the |
micro nutrients/fertilizers which is the import item,  will be put to actual use only by growers of Roses, not by
the exporters of Roses. It was decided to seek clarification from the applicant in this regard.  The case is |

'deferred for 06.08.2015 :,

238 " Iparty Name:GHODAWAT AGRO | Meet No/Date:5/85-  Status:
Case No.:12/1/85-ALC3/2015  |PVT. LTD. ALC3/2015 |
‘ 09.07.2015 ,
HQFile  RAFle |Lic.No/Date:3110065265  Deferred |
:01/85/050/00011/AM16/ :31/83/040/00239/AM15/ 11.02.2015 | |

" | committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. However, Committee%
needed clarification how actual user condition in this case will be complied with by the applicant because the |
micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not by |
‘the exporters of Roses. It was decided to seek clarification from the applicant in this regard. The case is |
deferedfor06082015 gt




239 Party Name:GHODAWAT AGRO |Meet No/Date:5/85-  Status:

'Case No.:15/7/85-ALC3/2014  PVT.LTD. 'ALC3/2015 ‘

[09.:07.2015 z

HQ File RLA File Lic.No/Date:3110063934  Deferred
- :01/85/050/00051/AM15/ :31/83/040/00030/AM15/ 09.05.2014 :

' Committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. However, Committee
needed clarification how actual user condition in this case will be complied with by the applicant because the
ﬁmicro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not by |
the exporters of Roses. It was decided to seek clarification from the applicant in this regard. ~ The case is |

| |deferred for 06.08.2015

\ 240 r 'Party Name:GHODAWAT AGRO »,M'eeAt No/bété:5/85— = rStatus el
Case No.:17/7/85-ALC3/2014  PVT.LTD. /ALC3/2015
i ~ 09.07.2015
. HQFile RLA File Lic.No/Date:3110063679 | Deferred
» :01/85/050/00053/AM15/ :31/83/040/00016/AM15/ 28.04.2014

' Committee noted the comments of ICAR forwarded by M/o Agriculture & Cooperation. However, Committee |
needed clarification how actual user condition in this case will be complied with by the applicant because the |
'micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not by |
the exporters of Roses. It was decided to seek clarification from the applicant in this regard.  The case is;

deferred for 06.08.2015 ,

241 |party Name:EICL LIMITED Meet No/Date:5/85-  Status:
Case No.:4/22/85-ALC3/2014 | ALC3/2015 |
| | 09.07.2015
32HQFle R File Lic.No/Date:5310018471  Deferred

§:01/85/050/00164/AM 15/ :53/24/040/00015/AM15/ 130.01.2015
"The Committee noted that the comments are awaited from MSME(G&C). The Committee decided to remind
'MSME(G&C) to expedite their comments. The case is deferred for 06.08.2015.

| 282 " [Party Name:EICLLIMITED Meet No/Date:5/85- [status:
Case No.:8/23/85-ALC3/2014 ALC3/2015

| 1 09.07.2015 |

33 HQFile : RLA File S Lic.No/Date:5310018476  Deferred
:01/85/050/00194/AM15/ :53/24/040/00017/AM15/ 20.02.2015

The Comrﬁitfee“h'(')téd yt‘hwa‘twthé Edﬁmmehts are awaited frbrmnMINV"IqSMEV(G&C). The Committée decidedito remind
'MSME(G&C) to expedite their comments. The case is deferred for 06.08.2(6\1\‘3i
= ) . = = i St e—— = 1% EIITNE e e 4
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243 ~ |Party Name:EICL LIMITED

~ Meet Ne/Date:5/85—

Status:

Case No.:13/15/85-ALC3/2014 ALC3/2015 4
. , 09.07.2015

HQ File RLA File Lic.No/Date:5310018464 Deferred
.01/85/050/00118/AM15/ :53/24/040/00007/AM15/ 29.09.2014 5

The Committee noted that the comments are awaited from MSME(G&C). The Committee decided to remind |

'MSME(G&C) to expedite their comments. The case is deferred for 06.08.2015.

35

| 244 ~ [Party Name:EICLLIMITED - Meet No/Date:5/85-  [Status:
Case No.:3/22/85-ALC3/2014 ALC3/2015 |

| 09.07.2015

'HQ File :01/85/050/0163/AM15/ RLA File Lic.No/Date:5310018468  Deferred
| 153/24/040/00012/AM15/ 31.12.2014 '

,The Commlttee noted ‘that the comments are awanted from MSME(G&C) The Committee decided to remlnd
'MSME(G&C) to expedite their comments. The case is deferred for 06.08. 2015.

Y

245 |Party Name:ASHAPURA Meet No/Date:5/85- Status:
MINECHEM LTD |ALC3/2015 f
% 109.07.2015 ;
|HQ File :01/85/50/043/AM 14 RLA File :03/94/040/1122/AM13/ Lic.No/Date:0310729220 ?Approved
22.03.2013

Request for amendment in descrlpt|on of lmport item from Sodium Hydro Sulphate to Sodlum Hydro Sulph|te

The Committee noted the |mport item applled for was Sodium Hydro Sulphlte and Advance Authorisation was

136 also granted with same description of the import item.

'While fixing the ad-hoc input output norms, the description of this import item was given as Sodium Hydro
Sulphate.

In a similar case of this firm for same export and import items, the description of the said input was |
amended subsequently from Sodium Hydro Sulphate to Sodium Hydro Sulphite on the basis of recommendatlon
of MSME(G&C)'U.O. No. 25(1)/SION/G&C/2012 dt. 19.02.2014 (Meeting No. 3 dated 08.05.2014 Case No. 121).

The Committee decided to amend the description of import item from Sodium Hydro Sulphate to Sodium Hydro
Sulphite in the present case also. This amendment is only for the purpose of redemption of advance

authorisation. st




246 Party Name:ASHAPURA  Meet No/Date:5/85-  Status:
'MINECHEM LTD ALC3/2015
| 09.07.2015 .;
'HQ File :01/85/50/004/AM14  RLA File :03/94/040/980/AM13/ Lic.No/Date:0310724192  Approved
A 14.02.2013 ‘

Request for amendment in descrirption of'imporf item from Sodium Hydro Sulphate to Sodium Hydro Sulphite.

. The Committee noted the import item applied for was Sodium Hydro Sulphite and Advance Authorisation was
37 talso granted with same description of the import item.

While fixing the ad-hoc input output norms, the description of this import item was given as Sodium Hydro
Sulphate. Ina similar case of this firm for same export and import items, the description of the said input was
famended subsequently from Sodium Hydro Sulphate to Sodium Hydro Sulphite on the basis of recommendation |
Eof MSME(G&C)’U.O. No. 25(1)/SION/G&C/2012 dt. 19.02.2014 (Meeting No. 3 dated 08.05.2014 Case No. 121).

EjThe Committee decided to amend the description of import item from Sodium Hydro Sulphate to Sodium Hydro
Sulphite in the present case also. This amendment is only for the purpose of redemption of advance

authorisation.

“547  |party Name:ASHAPURA Meet No/Date:5/85-  Status:
'MINECHEM LTD ALC3/2015
09.07.2015 :
HQ File :01/85/171/026/AM16  RLA File :03/94/040/546/AM14 Lic.No/Date:0310752726 ‘Approved
| 08.10.2013 ‘

Request for_amendment ih’descripti’on of import item from Sodium Hydrb SU|phate to Sodium Hydrb”Sul“phi‘te‘.‘

\ fThe Committee noted the import item applied for was Sodium Hydro Sulphite and Advance Authorisation was;
38 also granted with same description of the import item. ?
iWhile fixing the ad-hoc input output norms, the description of this import item was given as Sodium Hydro
‘Sulphate. In a similar case of this firm for same export and import items, the description of the said input was
iamended subsequently from Sodium Hydro Sulphate to Sodium Hydro Sulphite on the basis of recommendation
|of MSME(G&C)’U.O. No. 25(1)/SION/G&C/2012 dt. 19.02.2014 (Meeting No. 3 dated 08.05.2014 Case No. 121).

‘The Committee decided to amend the description of import item from Sodium Hydro Sulphate to Sodium Hydro
Sulphite in the present case also. This amendment is only for the purpose of redemption of advance

‘authorisation. W)

“\“ 5
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QCase No.

HQ g e
:01/85/050/00162/AM14/
The Committee noted thecommentsfurmshed kt;y MFPIVldethelr
'and on the basis of comments, the committee decided to ratify the ad-hoc inpu

248

:03/95/040/00906/AM14/

Party "Méert'No/Détey:S/85— ‘
:1/26/85-ALC3/2013 'Name:S.R.S.PHARMACEUTICALS  ALC3/2015

'PVT. LTD. 109.07.2015

RLA File Lic.No/Date:0310770501

118.02.2014

[status:

|
|

i

|

t output norms as under :-

| SI.No. Export Item Qty. (290 Milk | Import Import
: Flavouring item(Flavour) Qty. in
Straw will Kg/Kg
constitute one
P Kg of export )
139 |
11 Milk Flavouring Straw-Hello Marshmellow 695520Nos. Marshmellow 0.060
12 Milk Flavouring Straw-Hocky Pokey Honeycomb 496800No0s. Honeycomb 0.210
3 Milk Flavouring Straw-Lamington Dream 695520Nos. Lamington 0.044
4 Milk Flavouring Straw-Fruit Salad Swirl 496800Nos. Topical 0.059
15 Milk Flavouring Straw-Chilledout Choco Mint 756000No0s. Mint 0.0136
16 Milk Flavouring Straw-Raspberry Field 540000Nos. Redberry 0.069
17 Milk Flavouring Straw-Mango Smooth 432000Nos. Mango 0.069

i

In addition to the flavours mentioned on th

%permitted for import against one Kg of export product.

'Packing material will be allowed as per genera

'RA may take consequential action as per policy/procedure.

| — T Y —T
Case No.:2/24/85-ALC3/2013 |Name:S.R.S.PHARMACEUTICALS ALC3/2015
x PVT. LTD. 09.07.2015

" RLAFile R Lic.No/Date:0310764676

HQFile
%:01/85/050/00148/AM14/
;Thé Comryﬁi_tkfe“éwnbt'éd‘mthe corﬁments Vfuﬂr
'and on the basis of comments, the commi

:03/95/040/00778/AM14/

06.01.2014
hished by MFPI vide Nthe'ir 0.M. No. 47
ttee decided to ratify the ad-hoc input output norms as under :-

| policy governing packing material.

e table above, 290 straws(unflavoured) and 2 filters per straw will be%

Q\ﬁ/'

~ status:

1Approve&

kW.No. Export ltem Qty. (290 Milk Flavouring | Import item Import j
Straw will constitute one Kg (Flavour) Qty. in
| of export) Kg/Kg
40 | 1 Milk Flavouring Straw-Chocolate 946944Nos. Chocolate 0.0295
|2 Milk Flavouring Straw-Strawberry 946944Nos. Strawberry 0.0407
|3 Milk Flavouring Straw-Strawberry 1451520Nos. i. Strawberry 0.0510
5 Banana ii. Banana 0.1000
| 4 Milk Flavouring Straw-Banana 1791072Nos. Banana 0.0810
|5 Milk Flavouring Straw-Berry 798336Nos. Redberry 0.0406
16 Milk Flavouring Straw-Choco Vanilla 710208Nos. i. Chocolate 0.0396
| ii. Vanilla 0.0037

“permitted for import against one Kg of export product.

‘Packing material will be allowe

'RA may take consequential action as per policy/rp'r’qge_dy[er. :

53 P o B T

%44 ]

| In addition to the flavours mentioned on the table above, 290 straws(unflavour

7

d as per general policy governing packing material.
\

v.»,,‘wvt"“, ek

ed) and 2 filters per straw will be

“w

Approved

|

O.M. No. 47/DGFT/2012 dated 07.07.2015

JDGFT/2012 dated 07.07.2015|



| 250 Party 'Meet No/Date:5/85- Status:
Case N0.:33/17/85-ALC3/2014 | Name:S.R.S.PHARMACEUTICALS  ALC3/2015
PVT. LTD. 09.07.2015
HQ File :01/85/050/00153/AM15/ RLA File ~ |Lic.No/Date:0310789625 ;Apbreved
:03/95/040/00424/AM15/ 24.09.2014

yThe Commlttee noted the comments furmshed by'MVFPI V|de thelr O M No 47/DGFT/2012 dated 07 07 2015
'and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under :-

| SI.No. Export Item Qty. (290  Milk | Import item Import Qty. in
' Flavouring Straw will | (Flavour) Kg/Kg
constitute one Kg of
41 export)
1 Milk Flavouring Straw-Chocosamba 895080No0s. Chocolate 0.042
12 Milk Flavouring Straw-Carnaberry 895080No0s. Strawberry 0.119
13 Milk Flavouring Straw-Beach Mango 895080Nos. Mango 0.070
|4 Milk Flavouring Straw-Farofacream 273000Nos. i. Chocolate 0.136
ii. Cookies 0.117
5 Milk Flavouring Straw-Maracanana 1031280Nos. i. Acai 0.029
ii. Banana 0.068

"In addition to the flavours mentioned on the table above, 290 straws(unflavoured) and 2 filters per straw will be |
‘permitted for import against one Kg of export product.

'Packing material will be allowed as per general policy governing packing material.

RA may take consequentlal actlon as per pollcy/procedure

| “2s1 aty  |MeetNo/Date:s/ss- tatus:

Case No.:5/25/85-ALC3/2012  Name:S.R.S.PHARMACEUTICALS  ALC3/2015
PVT.LTD. 09.07.2015

/HQ File :01/85/050/00131/AM13/ [RLA File Lic.No/Date:0310708120  Approved
:03/95/040/00435/AM13/ 07.09.2012

The Committee ‘noted the comments furnished by MFPI vide their 0.M. No. 47/DGFT/2012 dated 07.07.2015
'and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under:- %

SI.No. Export Item Qty. (290 Milk | Import item (Flavour) Import Qty. |
‘ Flavouring  Straw in Kg/Kg
will constitute one
Kg of export)
1 Sipahh Milk Flavouring Straw- 2371350Nos. INU 1472( Strawberry) 0.122
a2 Strawberry
|2 Sipahh Milk Flavouring Straw- 2786600No0s. INU 1465 (Chocolate) 0.031
Chocolate Cocoa AM 70, Cocoa 0.129
Powder
3 Sipahh Milk Flavouring Straw-Vanilla | 408240Nos. INU 1477 (Vanilla) 0.061
| 4 Sipahh Milk Flavouring Straw-Banana | 581760Nos. INU 1483(Banana) 0.156
5 Sipahh Milk Flavouring Straw-Cookies | 302400Nos. Cookies & Cream 0.123
* and Cream
|6 Sipahh Milk Flavouring Straw- 504000Nos. Caramel 0.170
Caramel

In addition to the flavours mentioned on the table above, 290 straws(unflavoured) and 2 filters per straw will be
‘permitted for import against one Kg of export product.
'Packing material will be allowed as per general policy governing packing mater»al

RA may take consequent|al actuon as per pollcy/procedure \:, . B

PO Bhaven, Nova

38



252 Party AEMeetrNor/Daté:S/SWS- S

| | lstatus: |
Case N0.24/7/85-ALC3/2014  Name:S.R.S.PHARMACEUTICALS  ALC3/2015 |
'HQ File RLAFile Lic.No/Date:0310777165  Approved
:01/85/050/00060/AM15/ .03/95/040/01030/AM14/

- — — m—— — - - (04.04.2014 ! ‘
iThe Committee noted the comments furnished by MFPI vide their O.M. No47/DéFT/2012 dated07072015
and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under:- i
| SI.No.

Export Item Qty. (290  Milk | Import item (Flavour) Import Qty.
Flavouring Straw  will in Kg/Kg
. constitute one Kg of
|| export)
43 11 Tubular Milk Flavouring + 742000Nos. (i) Passion Fruit 0.07
| Probiotic Cosmic Atomic Passion (i) Raspberry 0.07
Straw
12 Tubular Milk  Flavouring+ | 510000Nos. (i) Banana 0.09
‘ Probiotic Cosmic Kiwinana Straw (i) Kiwi 0.02
I3 Tubular Milk Flavouring + | 742000Nos. (i) Strawberry 0.10
ﬂ Probiotic Cosmic Berry Swirl Straw (ii) Pomegranate 0.05
|4 Tubular  Milk  Flavouring  + 925000No0s. (i) Lemon Pie Straw 0.12
' Probiotic Lemon Pie Straw (ii) vanilla 0.01 J

"In addition to the flavours mentioned on the table above, 290 straws(unflavoured) and 2 filters per straw will be
permitted for import against one Kg of export product. I
'Packing material will be allowed as per general policy governing packing material.

'RA may take consequential action as per policy/procedure.

b

| “pary ~ " [Meet No/Date:5/85- status: |
Case No.:13/26/85-ALC3/2013 'Name:S.R.S.PHARMACEUTICALS  |ALC3/2015
z PVT. LTD. 09.07.2015

HQ File " RLAFile Lic.No/Date:0310768785 | Approved
:01/85/050/00174/AM14/ :03/95/040/00855/AM14/ 31.01.2014

is;Thkéwcbmmitieémnbtéd the comments furﬁished‘ by MFPI vidé' thelr OM 7Nyo. 47/DGFT/2H(-)'1'2 dated 77077.07.20152‘

\and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under :-

44 %ﬁNo. Export Iltem Qty. (290 Milk Flavouring Straw | Import item Import Qty.
‘, will constitute one Kg of export) (Flavour) in Kg/Kg
11 Milk Flavouring Straw- Kiwiliciuos 518400Nos. Kiwi 0.059
2 Milk Flavouring Straw - Hawaiian 1468800No0s. Hawaiian 0.040
13 Milk Flavouring Straw- Coconut 324000Nos. Coconut 0.013 J
IT Milk Flavouring Straw - Mango 1036800No0s. Mango 0.057 J

In addition to the flavours menti

‘permitted for import against one Kg of export

'Packing material will be allowed as per genera
'RA may take consequential action as per policy/procedure. \

oned on the table above,

product.

290 straws(unflavoured) and 2 filters per s

| policy governing packing material.

traw will be |




i
i

45 |

‘ Party Meet I\io/Date:S/SS;
Case N0.:9/39/85-ALC3/2012  Name:S.R.S.PHARMACEUTICALS  ALC3/2015
| SE PVT. LTD. 09.07.2015
RLA File Lic.No/Date:0310720632

5 Q e
:01/85/050/00179/AM13/

254

1:03/95/040/00616/AM13/
The Committee noted the comments furnished byMFPI vide their O.M. No.

14.01.2013

Status:

|

Approved

47/DGFT/2012 dated 07.07.2015

‘and on the basis of comments, the committee decided to ratify the ad-hoc input output norms as under:-

| SI.No. Export Item Qty. (290 Milk | Import item Import Qty. in
Flavouring Straw | (Flavour) Kg/Kg
will constitute
one Kg of export)
1 Sipahh Milk Flavouring Straw- 44586000Nos. Chocolate 0.031
| Chocolate Cocoa Powder 0.129
|2 Sipahh Milk Flavouring Straw - | 11857000Nos. Strawberry 0.122
Strawberry
13 Sipahh Milk Flavouring Straw- Banana 4072400Nos. Banana 0.156 ‘
|4 Sipahh Milk Flavouring Straw — Cookies | 2419200Nos. Cookies & Cream 0.123 '
and Cream
|5 Sipahh Milk Flavouring Straw- Caramel 1890000Nos. Caramel 0.170
6 Sipahh Milk Flavouring Straw- Cookies 8836000No0s. Cookies 0.123

In addition to the flavours mentioned on the table above, 290 straws(unfl
\permitted for import against one Kg of export product.
'Packing material will be allowed as per general policy governing packing material.

RA may take consequential action as per policy/procedure.

46 i

(Case No.:15/22/85-ALC3/2014

255 party

PVT. LTD.

'HQ File :01/85/050/00175/AM15/ RLA File

The Committee noted

:03/95/040/00401/AM15/
the comments furnished by MFPI vide their O.
'and on the basis of comments, the committee decided to ratify the a

'Name:S.R.S.PHARMACEUTICALS

" ﬁMeetNNd/Date:S/és’l o
ALC3/2015
" |Lic.No/Date:0310789646
25.09.2014
M. No. 47/DGFT/2012 dated 07.07.2015
d-hoc input output norms as under:- |

09.07.2015

avoured) and 2 filters per straw will be

Appréved

i

SI.No. Export Iltem Qty. (290 Milk | Import item (Flavour) | Import Qty. in ‘
Flavouring Straw Kg/Kg ‘
will constitute
one Kg of export)

1 Milk Flavouring Straw-Fruit Salad Swril 1277760Nos. Kiwi 0.1549

2 Milk Flavouring Straw-Mango Smoothie 2210000Nos. Mango 0.0694

13 Milk Flavouring Straw-Lamington 695520No0s. Lamington Dream 0.0442
L Dream
4 Milk Flavouring Straw-Hellow 1112000No0s. Marshmallow 0.0597
Marshmallow
|5 Milk Flavouring Straw-Velvet Vanilla 474700Nos. Vanilla 0.0611
6 Milk Flavouring Straw-Kiwilicious 1777760Nos. Kiwi 0.1113

In addition to the flavours mentioned on the table above,
permitted for import against one Kg of export
‘Packing material will be allowed as per genera
'RA may take consequential action as per policy/procedure. - ..~

28 ‘\p? EE

product.
| policy governing packiqimaterial.

290 straws(unflavoured) and 2 filters per straw will be |



a 256
Case No.:9/5/85-ALC3/2015

Party Name:EICL LIMITED

47 HQ File :01/85/050/00053/AM 16/ RLA File

53/24/040/00003/AM 16/

Meet No/DateM:S/SS- Status:
ALC3/2015

09.07.2015

Lic.No/Date:5310018504  Deferred
09.06.2015 |

The Commlttee noted that the comments are awalted from MSME(G&C) The Commlttee decided to remind |
'MSME(G&C). The case is deferred for 06.08.2015.

| 257
Case No.:8/5/85-ALC3/2015

48 [HQ File
© 101/85/050/00052/AM16/

iThe Committee noted that the comments ar

" RLAFile

Party Name:EICLLIMITED

53/24/040/00002/AM 16/

'MSME(G&C). The case is deferred for 06.08.2015.

| 258

Case No.:17/5/85-ALC3/2015
49 HQFile
i 501/85/050/00061/AM16/

th was noted that the comments are awalted from MSME(Food)

'Party Name:MAGHIRAM AND
'SONS

RLA File

30/ 24/ 040/ 00010/ AM 16/

'MSME(Food). The case is deferred for 06.08.2015.

| 259
Case No.:24/5/85-ALC3/2015

soHQFile
:01/85/050/00068/AM16/

Party Name:SHREE AGENCIES
(P)LTD,

RLA Flie

13/24/040/00007/AM 16/

. ltwas noted that the comments are awaited from Deptt. of C&PC.
" |C&PC. The case is deferred for 06.08.2015. W\

-

'Meet No/Date:5/85-  Status:
\ALC3/2015
09.07.2015
Lic.No/Date:5310018505  Deferred

09.06.2015

e awalted from MSME(G&C) “The Commlttee decided to remind |

-

EMeet No/Date:S/SS- V iStatus:
ALC3/2015

09.07.2015

Lic.No/Date:3010103501  Deferred
21.05.2015 é

The Commlttee dec1ded to remlnd'

b

4 TS"catus:' v

Meet No/Date:5/85-

ALC3/2015

09.07.2015
Lic.No/Date:1310047890  Deferred
08.06.2015

The Commlttee decided to remind Deptt ofv



51 HQFile

{

260
\Case No.:12/5/85-ALC3/2015

01/85/050/00056/AM 16/

"It was noted that the comments are awaited from MSME(Hosnery)
'MSME(Hosiery). The case is deferred for 06.08.2015.

Case N0.:10/5/85-ALC3/2015

52 HQ File

01/ 85/050/ 00054/AM 16/

It was noted that the comments are awalted from MSME(Ho

 [Party Name:SIDDARTH KAPOOR

~[RLAFile

02/24/040/00027/AM 16/

Party Name SIDDARTH KAPOOR Meet No/Date 5/85-

RLA File
. :02/24/040/00010/AM16/

'MSME(Hosiery). The case is deferred for 06.08.2015.

=
i;Case No.:13/5/85-ALC3/2015

53 HQ File
:01/85/050/00057/AM16/

It was “noted that the comments are awalted from MSME(HOSIEI’V)

Party Name:SIDDARTH KAPOOR

RLA File
:02/24/040/00026/AM 16/

;MSME(H05|ery). The case is deferred for 06.08.2015.

263
Case No.:3/5/85-ALC3/2015
s ‘ﬁq —
:01/85/050/00047/AM16/

It was noted that the comments are aw

\deferred for 06.08.2015.

 [Party Name:SANAT PRODUCTS

LIMITED

RLA File
:05/24/040/00071/AM16/

\\
\“‘\

st faammy

Meet No/Date:5/85-
ALC3/2015

' |Lic.No/Date:0210205889 |
16.06.2015 |

élery)

[Meet No/Date:5/85-

55tatu5 pusseng
09.07.2015 5

Deferred ‘

The Commlttee deC|ded to remmd

1%

|Status: |
ALC3/2015
109.07.2015 f
Lic. No/Date:0210205790 zDeferred
14.05.2015

The Commlttee deC|ded to remmd

™

'Meet No/Date:5/85- Istatus:
'ALC3/2015 ’
09.07.2015

Lic.No/Date:0210205888  Deferred
116.06.2015 ~

The Comkmittee 'decidedm to ‘remyyimnd

fetatus: |
/ALC3/2015

09.07.2015 |
Lic.No/Date:0510394318  Deferred
20.05.2015 ;

alted from MFP| The Commuttee decnded to remlnd MFPI The case |s

ST ' w
{ ¥ ore inde
”






264 Party Name:SIDDARTH KAPOOR | Meet No/Date:5/85- status:
Case No.:11/5/85-ALC3/2015 ALC3/2015
R ; 09.07.2015 ?
55 HQ File RLA File Lic.No/Date:0210205791  |Deferred |
:01/85/050/00055/AM16/ :02/24/040/00011/AM16/ 14.05.2015 |

It was noted that the comments are awaited from MSME(Hosuery) The Committee decided to remind |

‘ £MSME(H05|ery). The case is deferred for 06.08.2015.

265 |party Name:HEMRAJ INDUSTRIES Meet No/Date:5/85- Status:
(Case No.:14/5/85-ALC3/2015  PRIVATE LIMITED ALC3/2015 |
| | 09.07.2015 |
56 HQ File :01/85/050/00058/AM16/ RLA File Lic.No/Date:0210205882  Deferred
:02/24/040/00041/AM16/ 12.06.2015 |

i

'The Commlttee decnded to seek comments from Dlrectorate of Vanaspat| Vegetab!e 0il & fats. The case is
\deferred for 06.08.2015.

266 |party Name:FIELDFRESH FOODS | Meet No/Date:5/85- istet{,s’;‘
Case No.:7/5/85-ALC3/2015 PRIVATE LIMITED \ALC3/2015 ‘
, 09.07.2015
57HQFle  [RLAFile Lic.No/Date:0510394475 Deferred
:01/85/050/00051/AM16/ :05/23/040/00092/AM16/ 08.06.2015 :

|
|

It was noted that the comments are awalted from MFPI The Commlttee decnded to remlnd MFPI The case |s

deferred for 06.08.2015. ;

267 |party Name:FIELDFRESH FOODS Meet No/Date:5/85-  [Status:
Case No.:2/5/85-ALC3/2015 PRIVATE LIMITED ALC3/2015 |

| 09.07.2015

58 HQFle "~ RLAFile " |Lic.No/Date:0510394435 Zoeferred
:01/85/050/00046/AM16/ :05/23/040/00077/AM16/ 03.06.2015

It was noted that the comments are awauted from MFPI. The Commlttee decided to remmd MFPI The case is
ideferred for 06.08.2015. \\ \



i

| 268 Party Name:R.H INTERNATIONAL Meet No/Date:5/85-  Status:

Case No.:5/5/85-ALC3/2015 | ALC3/2015 |

1 IR, o> |

59 HQ File RLA File Lic.No/Date:2910025210 | Deferred
:01/85/050/00049/AM 16/ :20/24/040/00001/AM16/ 20.05.2015 |

It was noted that the comments are awalted from MSME(Mech) The Comm|ttee deuded to remrnd

'MSME(Mech). The case is deferred for 06.08.2015.

269 Party Name:R. H. lNTERNATlONAL Meet No/Date: 5/85— :{Status:
Case No.:4/5/85-ALC3/2015 ALC3/2015 ‘;
| % 09.07.2015 |
60 HQ File “[RLA File Lic.No/Date:2910025209  Deferred
:01/85/050/00048/AM16/ :29/24/040/00002/AM16/ 20.05.2015 1

The Committee decided to call for the hard copy of the apphcatlon from the concerned RA. The case is deferred ‘

for 06.08.2015. ,

570 |party Name: GHODAWAT AGRO | Meet No/Date: 5/85-  [status:
Case No.:1/5/85-ALC3/2015 PVT. LTD. \ALC3/2015
| 09.07.2015 s
'HQ File |RLA File Lic. No/Date:3110065448 %Deferred
.| 01/85/050/00045/AM16/ E 31/83/040/00022/AM16/ 22.05.2015 %

Commlttee noted the comments of ICAR forwarded by M/o Agrrculture & Cooperatron However Commrttee;
needed clarification as to how actual user condition in this case will be complied with by the applicant because |
'the micro nutrients/fertilizers which is the import item, will be put to actual use only by growers of Roses, not
by the exporters of Roses. It was decided to seek clarification from the applicant in this regard. The case is|

deferred for 06.08.2015

; a1 ?\P‘a"rty“Na}ne‘:ééAHArﬁcANNu\iG Meet No/Date:5/85- status:

Case No.:16/5/85-ALC3/2015 | COMPANY, ALC3/2015 |

. 09.07.2015

62 HQFlle | RAFle 'Lic.No/Date:1710006100 %oeferred
:01/85/050/00060/AM16/ 117/24/040/00006/AM16/ 08.05.2015

: |t was noted that the comments are awalted from MFPI. The Commlttee decrded to remrnd MFPl The ca”sewisi
Zdeferred for 06.08.2015.




| 272 Party Name:SEAHATH CANNING |Meet No/Date:5/85-  Status: |
Case N0.:15/5/85-ALC3/2015 | COMPANY, ALC3/2015
- 09.07.2015 |
63 HQ File RLA File Lic.No/Date:1710006105  Approved
:01/85/050/00059/AM16/ :17/24/040/00012/AM16/ 19.05.2015

The Committee noted that the |mport item appears to be packmg material which is governed by general pollcy

for packing material. RA is advised to act accordingly.

| 273 Party Name:JINDALDRUGS ~ |Meet No/Date:5/85-  [Status:

\Case No.:21/5/85-ALC3/2015 |PRIVATE LIMITED '/ALC3/2015

‘ j 09.07.2015 ,
164 :HQ File RLA File ;Lic.No/Date:0310794706 Deferred k
01/85/050/00065/AM 16/ 03/94/040/01170/AM15/ 119.03.2015 f

MFPI’s comments No. 4(4)/2015 dated 07.07. 2015 were noted by the Committee. As discussed i in last meetmg, :
the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable |
wastage in th|s case and wh|ch is to be factored in flxatron of ad- hoc mput output norms.

572 |party NameJINDALDRUGS | Meet No/Date:5/85- Status:
Case No.:19/5/85-ALC3/2015  PRIVATE LIMITED ALC3/2015
09.07.2015 |
65:H0:Fihlhe A ‘ RLAFile Lic.No/Date:0310794708 | Deferred
7 :01/85/050/00063/AM16/ :03/94/040/01172/AM15/ 119.03.2015 |

| MFPI's comments No. 4(4)/2015 dated 07. 07.2015 were noted by the Commlttee As dlscussed in last meetmg,
the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable
wastage in thls case and WhICh is to be factored in f|xat|on of ad hoc mput output norms. :

o ¢ Party Name:JINDAL DRUGS Meet No/Date:5/85- Status:
Case No.:22/5/85-ALC3/2015  PRIVATE LIMITED ALC3/2015
| 09.07.2015 | i
o HQ File o A RIAFle  |lic.No/Date:0310794707 | Deferred |
:01/85/050/00066/AM16/ :03/94/040/01171/AM15/ 19.03.2015 |

| MFPI’s comments No. 4(4)/2015 dated 07.07. 2015 were noted by the Commlttee As dlscussed in last meetmg, '
the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable
wastage in thls case and WhICh is to be factored in flxat|on of ad-hoc mput output norms
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7276 |party Name:JINDALDRUGS  |Meet No/Date:5/85- [Status:
Case No.:20/5/85-ALC3/2015  PRIVATE LIMITED ALC3/2015
| 09.07.2015 ‘;
HQFile RLAFile Lic.No/Date:0310794876 | Deferred
:01/85/050/00064/AM 16/ :03/94/040/01181/AM15/ 25.03.2015

MFPI's comments No 4(4)/2015 dated 07. 07.2015 were noted by the Commlttee As dlscussed in Iast meeting,

the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable
'wastage in this case and which is to be factored in fixation of ad-hoc input output norms.

G

277 7 }Party'Name:JINDAL DRUGS Meet No/Date:5/85- Status:
Case No.:23/5/85-ALC3/2015 PRIVATE LIMITED ALC3/2015
09.07.2015 |
IHQ File - o tRLA File %Lic.No/Date:0310794759 ;Deferred
01/85/050/00067/AM 16/ 03/94/040/01176/AM15/ g20 03.2015 5

MFPI’s comments No. 4(4)/2015 dated 07 07 2015 were noted by the Commlttee As d|scussed in Iast meetlng,’.
the Committee desired to have documentary evidence of price of Cocoa Powder which is the recoverable
wastage in this case and which is to be factored in fixation of ad-hoc input output norms.

| 278 Party Name:ARJUNA NATURAL  Meet No/Date:5/85-  [Status:
‘Case No.:18/5/85-ALC3/2015 EXTRACTS LIMITED ALC3/2015
09.07.2015
'HQ File RLA File Lic.No/Date:1010059078  Deferred
:01/85/050/00062/AM16/ £10/24/040/00134/AM15/ 25.03.2015 ~

' Committee noted that both lmport and export item are same. ~ While specmcatlon of export item is furnished in n

appllcatuon, same for import is not indicated. The Committee decided that applicant may be asked to furnlsh?
the same. The case is deferred for 06.08.2015. :

e

279 |PartyName:PURETROPIC, ~  Meet No/Date:5/85- Status:
Case No.:25/5/85-ALC3/2015 /ALC3/2015 f
‘ i 09.07.2015 ‘
HQ File :01/85/050/00069/AM16/ RLA File Lic.No/Date:3210077559  Deferred
:32/24/040/00008/AM16/ 08.06.2015

' The Committee noted that the |mport item at SI. No. 5 i.e. Tender Deep/Tender Coconut Water TDA 330Sq. TPJ-
TDSEA) in packing material appears to be the export item, as per the description. The Committee decided that

appllcant may be asked to cIarlfy the same. The case is defer{ed for 06 08.2015
e = AN e e
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Case No.:6/5/85-ALC3/2015 LTD ALC3/2015 |
1 09.07.2015 ;
71 HQ File ~ RLAFle  lic No/Date:0410160492  Deferred
:01/85/050/00050/AM16/ :04/24/040/00036/AM16/ 11.05.2015 |

lt was noted that the comments are awalted from MFPI The Commlttee deuded to remmd MFPI The case IS
. deferred for 06.08.2015.
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